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Mr, Chairmaa: It is now 12-45 and
1 have to take up the half an hour
discussion. Notices have been given

by certain Members. One of threm is
Mr. Jasani.
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Mr. Chairman: 1 would suggest to
hon. Members that this is not a matter
in which they should go on with long
speeches, because the trouble will be
that the purpose for which it is in-
tended will not be achieved. Therefore
they should be more factual ; they
may give some suggestions. e last
ten minutes I propose to give to the
hon. Minister because his reply will
be an important part of the discussion.

8hri G. H. Deshpande (Nasik—Cen-
tral): I have to state the following
facts during the short time that is at
my disposal. '

In our economic life, cottage indus-
tries play a very vital part. Our
country is already over populated and
the question of unemployment is
everyday on the increase. e cannot
afford to see a position in which 5
lakhs of people are likely to be thrown
out of employment. It will be a
very serious problem for the country
from every point of view and just to
avoid that, the only remedy is to stop
mechanisation of this industry. The
urgency and the importance of this
matter cannot be exaggerated. Irrl tlﬁe
of the
mechanisation of this industry can be
easily achieved. Supposing now the
machines have already come in the
market and we have purchased and
installed them in certain factories,
Very rapidly the whole industry g
likely to be mechanised. At that
stage it will be very difficult for the
Government, even if they have the
meens, to arrest the progress of fur-
ther mechanisation. For the present.
the industry is not concentrated in a
few cities. It is spread throughout
in hundreds of villages and a few
towns. It serves the purpose of sup-
plementary business to thousands of
agriculturists. At the present junc-
ture, when we are trying to find out
fresh avenues for employment for
thousands of people who are in need
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of employment, if we do not take ur- ~

gent steps in this matter, then we
will have to face a very serious situa-
tion. That is why we want to place
this matter before the House, before
the Government and before the hon.
Members of this House and urge upon
them the necessity of immediately
trying to have some preventive me-
thod by which mechanisation in this
industry can be arrested. It could be
done by two ways. In a recent Act
which we ‘passed, there is a provision
that if any concern wants to produce
any .fresh article, it will have to do so
with thre consent of the Government.
Government can prevent local fac-
tories from purchasing these machines
and if there will be an attempt by
the capitalists to import machines
from foreign countries, they can be
prevented from doing so. If these two
steps are taken. I am sure the pro-
gress of mechanisation can be arrested
and the unemployment problem can
be saved to a very large extent. I
have done.

Shri 8. C. Samanta (Tamluk): My
friends have put the matter before the
House. This bidi industry may be
‘mostly called a rural industry. The
widows, disabled persons, and others,
in the villages prepare bidis and send
them to factories. Thus many people
are engaged in this industry. “If me-
chanisation which is proposed to be
brought in is taken in hand, then, ae-
cording to our calculation at least 5
lakhs of people will be out of em-

loyment. The Government, accord-
ng to the Five Year Plan. is trying
within flve years to give employment
to 4 lakhs of people only. It will have
to be noted that 5 lakhs will be added
and this will be a burden to the Gov-
ernment.

We are bound by our Constitution
to look into this matter. Article 43
says that we must promote rural
cottage industries but this cottage
industry when hampered will be a
burden to the Government. So I re-
quest not only the Commerce Ministry
but also the Labour Ministry and the
Planning Commission to look into this
matter and take such steps as are ne-
cessary. I think there will be no obs-
tacles when Government wants to take
steps to save this cottage industry
which we are bound. by the Constitu-
tion. to promote.

Shrimati Maydeo (Poona South):
While smoking I8 not considered na
virtue, to discuss publicly bidi-mak-
ing industrvy would mean encouraging
sin. (An Hon. Member: It is a ne-
cessity.) But, considering the im-
plementation of the Five-Year Plan,
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we are thinking of how best to en-
courage cottage industries. Bidi-
making can be considered as one of
them. This occupation does not re-
quire any big capital or any imple-
ments to start with. With only
Rs.'5 in hand, we can earn some-
thing every day. More than half the
employees are women iu the bidi-
making industry. When we look at the
facts and figures, we find that, along
with looking after their children and
home, women can earn nearly one
rupee per day by making bidi. It is
required to find out such an occupa-
tion that there will be easy consump-
tion of the finished goods. You will
find that this bidi is being consumed
in such large numbers every day.
Therefore, what I feel is that it will
be criminal even to think of importing
machinery for bidi-making which is
the easiest possible manual occu-
pation. The industry is such that it
can easily be decentralised. So, I
would request the Government to put
a ban on importing machinery. I
would also request those who have
taken up this matter in their hands
to pursue it earnestly until they get
success.

Shri A, M. Thomas (Ernakulam):
Mahatma Gandhi himself gave a place
to the bidi industry when he incul-
cated the spirit of Swadeshi. I am

Shri B. 8. Murthy (Eluru): If the
hon. Member would only ask some
questions, we may also get a chance.

Mr. Chairman: I think that would
enable some more hon. Members to
take part in this dicussion.

Shri A. M. Thomas: I am putting
the question. I am coming from a
State where this bidi-making is car-
ried on as a cottage industry on a
wide scale mainly attached to tobac-
co shops, big and small Any dis-
location of that industry would lead
to serious unefmployment in my State,
a State which is affected by the de-
pression in the coir industry and also
in the handloom industry. This is a
perpetual problem—the question of
mechanisation in this and similar
fields—which Government will have to
encounter. T would like to impress
upon the Ministry to devote atten-
tion sufficiently earlv before the situa-
tinn gets out of control. May I know
whether Government has already in-
trodured any sort of licensing system
or intends to introduce any to those
who want to mechanise this industry.
and also whether the Government in-
tends tn prohldhit altogether the adoo-
tion of the machine method? I would
like clarification on these paints.
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Shri Nambilar (Mayuram): Apart
from the fact of mechanisation and
prospective retrenchment, may I
know whether it is a fact that in the
southern parts, in the Madras State,
Travancore-Cochin and Mysore States,
the bidi industry is much affected due
to shortage of wagons for the supply
of raw.materials like leaves, tobacco
etc.,, and whether also it is a fact that
recently there was a cut in the dear-
ness allowance of the bidi workers,
and thereby a cut in the total emolu-
ments of these workers, which has
created much difficulty to them? May
I know whether the Government are
aware of these facts, and whether they
will do something towards redressing
these grievances?

1 p.M. s
Mr. Chairman: Shri Doraiswami.

Shri B. S, Murthy: I am not Veera-
swami. I am B. S. Murthy.

Mr. Chairman: I called Mr. Dorai-
swami, You can ask a question also.

Shri B. S. Murthy: May I know
whether, after introducing this me-
chanisation, the Government will take
all possible steps for providing alter-
native employment for these
retrenched people?

Shri N. B. Chowdhury (Ghatal): I
want to know the position with re-
gard to the refund of the increased
licensing fees which were realized by
the Government. Some time back,
about 1851, the licensing fee was in-
creased and there was a representa-
tion from the bidi dealers all over
India. and Government decided to
cancel that order. I want.to know
whether that amount—a huge amount
was realized from the i dealers
all over India—has been refunded.

Shri Raghavaiah (Ongole): In my
parts.........

Mr. Chairman: A little louder..

Shri Punnoose (Alleppey): He has
not yet reached his normal voice,
He is only gearing up.

Shri Raghavaiah: In our parts this
industry i{s run on & co-operative
basis. So many workers subscribe the
share capital of one rupee, or two
rupees, or flve rupees—something like
that—and just start this industry on
a co-operative basis. As a result of
the levy of so many taxes lke the
Sales Tax, the co-operative industry
has not been able to flourish and the
workers are not getting enough pro-
fits which they should get when there
is an industry run on a co-operative
basis. S0, in order to encourage this
co-operative industry. may I request
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the hon. Minister to assure the workers
in this industry that any kind of taxes
or these duties and all this fee will
not be levied on such a large amount
that it amounts to discouraging the
industry on a co-operative basis.

Shri T. K. Chaundhurl (Berham-
pore) rose.—

Bhrl Velayudhan (Quilon cum
Mavelikkara—Reserved—Sch., Castes):
He is an interested party.
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JART A wTH WA AT N o= @
TG X LT F ST AT A &Y )

ot oty (frerege-<Rrog-
gfaa wnferat) « & s wvgaw g e wr
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Mr. Chairman: Let the hon. Mem-
ber put a question.

Shri T. K. Chaudhuri: The bidi in-
dustry is not one of the scheduled in-
dustries under the Industries (De-
velopment and Regulation) Act. Will
the hon. Minister kindly consider the
feasibility of including it by a suitable
amendment of the Act if mechanisa-
tion in this industry takes place on
a large scale?

Mr. Chairman:
the Hon. Minister to reply.

The Minister of Commerce (Shri Kar-
markar): I should begin by saying that
Government appreciate that this ques-
tion has been raised on the floor of
the House. This question assumes
importance principally not from the
production point of view, but from
the employment point of view. It has
been common experience that where-
ever in tlre case of existing industries
mechanisation has come in, it has nor-
mally resulted in displacing small
scale workers who have received em-
ployment in that particular industry—
just as it happened partially in the
case of hrandleoms,

Earlier we might have had a look
at this question from the point of view
of efficlency of production and other
factors. But we do recognise that
in the case of an industry like the bidi
industry where a large number of
workers find their employment and
subsistence, it becomes necessary
seriously to consider as to lrow far we
should it- mechanisation. As my
friend, Mr. Chaudhuri, said, it. Tech-

y today, as the law stands, we

avé o power to intervene and say

that those machines ghall not come
into existence. However I might for
the information of the House say that

R

e ‘1hdicated
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bas principally arisen in two States,.
,Bombay and Uttar Pradesh.” Our in-
formation is that in Bombay there
has been an attempt at evolving a
machine which will result in greater
production with less labour. Our in-
formation also is that this machine is
not yet on the market, that the ma-
chine that was said to be evolved was
something of a complicated machine
‘and that' the Bombay  Government
was also cognisant of this matter.
We further understand that the ori-
ginal inventor. or the man who de-
vised it, had sold his own rights to
another concern. But we have to en-
visage the possibility of this machine
coming into existencg, because there is
nothing wonderful about it. Govern-
ment do consider that from the em-
ployment point of view, this is a
question that should be considered
seriously and we are grateful to the
hon. Members who have raised this
debate for having raised a note of
warning betimes. I am happy to state
on belralf of Government that this
question of mechanisation in the bidi
industry will receive our attention.
Because fundamentally we are op-
posed to mechanisation of any parti-
cular sector of industry resulting in
unemployment, especially at a time in
the economic history of our country
when it is as important to maintain
unimpeded the course of employment
as to develop increased production. I
am quite sure that hon. Members
of the House will give us time to
consider this matter; it is not a matter
of urgency in the sense that the
machines are not yet in the market.
It is very good that questions are
raised when there is yet time to cor-
rect the situation. And I should
think there i{s no question of infor-
mation this matter. There
is no particular aspect on which I
can enlighten the House. further than
what it has already been enlightened.
The facts are there. A number of
workers are there. The fact also that
poor people are engaged in this in-

dustry is there. It is also equally
patent that it is important to give
consideration to the possible effects

of mechanisation.

T hope hon. Members will be con-
tent with this assurance at this stage.

Shri Nambiar: Sir, we had raised
some other points also.

¢ m"shﬂlzgmutar hi!%es. Sir. 'Ii'l-re
“piiriepal point ‘to: which ourattention
eadat-m*-wai--‘tmr-m:ﬂgathn of
thtg ~indugtey: piyapbis s
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We had not sufficient notice of the
other points and I have denied myself
thre luxury of dealing with those points
because 1 am not fully prepared with
them. If we had a little early notice
of this and if we had more time—and
I do not think hon. Members would
like to sit for some time more—I would
have been very happy to deal with
throse points and I am quite sure we
would have given the information to
the hon. Members in good time. How-
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ever, I wish them better luck next
time.

Shri Nambiar: Is he sure that we
will not sit for some time more?

Mr. Chairman: The House will now
stand adjourned till 8-15 am. to-
morrow.

The House then adjourned till a
guafter Past Eight of the Clock on
riday, the 15th May, 1953.





